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New Delhi. the 4!h January, 2017

S.O.69(E).- WHEREAS. a draft notification was published in the Gazette of India. Extraordinary• •ide
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change vide number
$.0. 2045(E). dared 27 July 201S. inviting objections and suggestions from all persons likely to be affected thereby
within the period of sixty days from date on which copies of the Gazette containing the said notification were made
available to the public;

A:"IJ WHEREA S, objections and suggesrious received from all persons and stakeholders in response to the
drnft notification have been duly considered by the Central Government;

A:"iD W IIEHEA S, the City Bird Sanctuary Union territory Chandig arh has ecological, faunal. ~loral •. g~<:
morphologic lIl. n..tural and geological signi ficance and for the purpose o,f prorecu ng. propagal~n~ an~ develo.pmg .wlldJlle
and its environment. this area was declared as Wildlife Sanctuary vide Chandigarh Administration notification No.
1&11 /48-HIl(4)-98 dated 3'd September. 1998with a total crea of 2.90 hectare.

.\."D WHEREAS, a variety of Wildlife such as Rose ringed Parakeet (Psitla cula krameri): Grey Hornbill
(Ocyceros biro.uris), House sparrow l Pasw r ,iunw.•ticus). Comm on ~tyna l Acr idofhl;!r l!S .1~" II$} , _ I~d,an Koel
(Eudynunm< ,fColup,Kt'II.<j. R.:d vented Bulbul (PYCI lulwtus colt'r), l3lue Rock Pigeo n (~O/l,,~ba 1.,,,,,1). Starling HOO~
(F,.cgilllp~s ~'an'us ) , Ring Dove (Streptopetia copicolo), Green bee eater (Mer~ps Ofl~tl taJ:~ Spotted O.~let (Ate d
&ramal Purple Sunbird (Cinnyr i.,; asialicusl . Indian Grey Mongoose (Herpesl<'!i cawll rds/l ) an enous repu es are oun

here in abundance:
, A:\O WIlEltE_-\S it is necessary to conserve and protect the area, the extent and boundaries of which is

~;>o:ci:'cd i~ r;lrab'Taph I of ~his notification around the pro tect~d. area o.f the City ni r~ San~~ry as Ec~sensltl~'e Zone
from ;;;;ulogical and environmental point of view and to prohibit industries or class of industries and their operations and

processes in u.c said Bee-sensitive Zone;
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j\'OW, TH EIt EFOI{E. in exerc ise of the powers conferred by sub-section ( l), clause (v) and clause [xiv ) of
sub-secno n (2) and sub-section (3) of secti on 3 of the Environment (Protec tion) Act, 1986 (29 of 1986) read with sub­
rule (3) of rule 5 of the Environment (Protect ion) Rules, 1986, the Central Government hereby notifies an area 10 an
extent varying from 80 to 125mt' ters from the boundary of die City Bird Sanctuar y Union terr itory Chandigarh as the
City Bird Sanctuary Bee-sensitive Zone (hereinafter referred to as the Eco.sensinve Zone), details of wh ich arc as under,
mundy;_

I. Ext.:ul antI buund aric s of Ec.....scns fttv e 7,(J II l' (i) The Eco-scnsitive Zone varies from 80 10 125 meters from the City
Bird Sanctuary comprising an area of 12.0 hectares approximately. The boundary description of the g co-seesuive Zone is
appended as A uueaure 1_
(ii) The Ecc-sensinve Zone is bounded by 3if43'43.5"N lat itude and 76°46· S8. 1" E longitude towards East (Point
No. I of Annexure I map); 30· 43'43.4 ~~ latitude and 76°46'35 .9~E longitude towards west (Point ?-OO. A of Annexure I
ma.,); 30"43'5 2.4"N latitude and 76°46 '50.2"E longitude towards north (Point No. G of Annexure I map) and
30"43' ) 4,J"N latitude and 76°46'42.9~E longitude towards sou th (Point No. L of Annexure I map) .

(iii) TIle map o f z co-sensntve Zone boundary together with its latitude and longitude is appended as Anne xure II.

(iv) The coordinates cf'Eco-senstnve Zone w ith its latitudes and longit udes are appended as Annexure III.
(,) TII ~ list of the Houscs /Iluildin gs falling within Ecc-sensuive Zone is appended as Annu ure IV,

: . 7..() llO. Il\ I.a tcr PI..n fur Ec....sensfrive Zc ne., (I) The Un ion territory Government shall, for the purpose ofthe
Fcc-sensitive Zone prepare, a Zonal Master Plan, within a period of two years fru m the date of publ icat ion of final
Mtji:(~tivn in the Dfflc ial Gaze tte, in consultation with loca l peop le and adheri ng to the stipulations given in this
noti fication.

(Z) The said PIOlIl shall be approved by the Competent Au thority in the State Government.

(3) The sa id Plan shall be prepared by the Union territory Government for the Eco-sensuive ZOne in such mann er as
is spec ified in this notification and also in consonance with the relevant Cen tral and Union terri tory Government taws
and the guidelines issued by th e Central Governmen t, if any.
(-I) The sa id Plan shall be prepared in consultation with all concerned State Depa rtments, namel y:­

( i) Environment;
(ii) Forest;
(iii) Urban Development;
(iv) Tourism;
(v) Maa icipal;
(vi) Revenue;
(vii) Agriculture;
(i,,) Chandigarh Pollution Control Com mittee.
[x] Irrigation; and

(xi) Public Works Department,
for integra ting environmenta l and ecologica l cons iderations into it. . .

( ~ ) The Slid PIau sball not impose any resuicticn on the approved existing land use. infrastructure and acnvmes,
ullic.s so specified in this Ilotification anJ the Zonal Master Plan shall factor in improvement of all infrastruc ture and
aClh' il i~> 1O be more efficient and ecc-Irie nd ly. .

(6) The said plan shall provide for restcrarion of denuded areas, ~l1$e~a(ion of ~ xistir:g water ~Ies, managemen t
of catchment areas, watershed management, groundwater management, soli and rnorsrure conservation, needs. of local
community and such other aspects of the ecology and environme nt that need attention. .
(i ) The said Plan shall demarcate all the e"" isting worshipping places. village and urban settlemen ts. typ es anJ kinds
of forests. agric ultural areas. fertile lands. green area, such as, parks and like pl aces . horticultural areas , orchards. lakes

and other water bodies.

(8) The said Plan shall regulate deve lopm ent in Eco-sensitive Zone so as to ensure Eca- friendly development and

livelihood security o f local communities.

J . xtea sures to be taken by Uni on ler r itory Go wrnm cn t.-Thc Union Ter ritory shall take the following

measures for givin g effect to the provisions of this notifica tion, namely'- .
(I) 1.;lud \1 )(. - Forests. horticulture areas, agricultural areas. parks and ope n space~ earm~ked f~r recreational purpos es
j:i the Eco-scnsuive Zone shall 1101 be used or convened into areas for commercial or industrial related developm ent

nctivit.cs: ..~ . d th
Provided Ihut the conversion o f agrkul tural land, w ithin the Eco-sensinve Zone may oe permute on e

reeo,nmcrvl.hio:l or the Monitoring Committee, and with the prior approval of the Sta te Government. to mcet. l~e
I<si,kllti"lnc~d> of local residents, and for the act ivities listed at nem numbers 19.22,30 and 36 In column (2) ol t e

T"o!c in raragraph 4, ",'mel)'
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(i) Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, for Eco-
friendly tour ism activ it ies;

(ii) Small sca le industries nOI caus ing poll ut ion:
(ii i) Rai nwater han'cst ing; and
(iv) Agro-Fo restry, Agriculture operat ions includin g plan tat ion, ho rticulture and orc hard s.'
Provided further that no use of tribal land sha ll be permitted for commercial and industrial development

act ivities wi thout the prior ap proval of the Sta te Gov ernment and without compl iance of the prov isions of article 244 of
the Constitution or the law for the lime being in force. including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of2007):

Provided also tha t any err or appearing in the land records with in me Eco- sensinve Zone shall be- corr ected by
the Union territory Ijovemmenr, afte r obtaining the views of the Monitoring Committ ee, onc e in each case and the
correction of sai d error sha ll be intimated to the Central Gove rnm ent in the Minist ry of Envi ronment. Forest and C limate
Change :

Provided also thai the above cor recu on of error shall nor incl ude change of land use in any case except as
prov ided under this sub-paragraph;

Provided also that mere shal l be no consequent ial reduction in green area, such as forest area and a gricultural
area and effort s sha ll be made to reforest the unused or unprodu ctive agricultura l areas .

(2) I\'a t und Sp r inp._The ca tchment area s of all natural springs shall be: identi fied and plans fo r their conservation and
rejuvenation shall be incorporate d in me Zonal Master Plan and the gu idelines shall be drawn up by the State
Government in suc h a man ne r as to pro hibit development ac tiv ities at or near these areas which are det riment al to suc h
areas.

(3) T ouIiMn.o{a) The acti vity relating to tourism within the Reo-sensitive Zon e shall be as per Tourism Master Plan.
whic h shall be pan. of the Zona l Ma ster Plan.

(b ) The Tourism Mas ter Plan shall be prepared by the Departm ent of Tourism. Union ter ritory Go .... ern men t o f
Chandlgarh in consu lta tion with the Department of Revenue and Fo rests, Government of Uni on territory
Chan dig arh .

(c} The activity of tourism shall be: regulated as unde r. namely-

ru All new tourism activit ies or expansion of l:Jt isting tourism act ivitie s with in the Eco-sensitive Zone shall be and
based on carrying capacity study o f tile Eco- senairive Zone in accordance with the ceo -tourism gu idelines issued
l> ~. the National Tiger Conservation Au tho rity, ~f i n istry of En viro nment. Forest and Cli mate Cha nge (as
ame nded from time to time) w ith em phasis on eco-rourism. eco-education and eco-developmenr;

(ii) New construction of hote ls and resorts shall not be per mitted within the Ecc-sensirive Zone;

(i ii) Till the Zonal Staster Plan is appr oved, development for tourism and ex pansion of exis ting tourism activities
shall be permit ted by the concerned regul atory authorities based on the actual site speci fic sc rutin y and
recommendation of the: Monitoring Commin«.

(4) , !'ia tur al llt' r ih J:"- All sites of va tuable natura l her itage in the Eco- sensinv e Zon e such as the gene pool reserve
areas, reck Iormat ic ns, water falls, springs , go rges. gro ves, caves, poi nts. walks. rides, cliffs, etc. sha ll be: ident ified and
preserved and plan shall be drawn up for their pro tection and conservation. w ithin six months from the dale of
publication of this not ificat ion and such plan shall form part of tile: Zonal Master Plan ,

(5) ;\ I;ln_m"dc hcr itllge si tcs ,- Buildings , structures, artefacts, areas and precincts of h!S1orical. arc hitec tural, aesthetic ,
and cu ltura l significance shall be indentified in the gee-sensitiv e Zo ne and plans for the ir conservation shall be prep ared
wit hin six months from the dale o f publication of this no tificatio n and incorporated in the Zonal Master Plan.

(6) Nclse IlUlJul ioll .- Cbandigarh Po llution Control Committee sha ll imple ment the re~ulations .for control ~f noise
poll ution in the Eco-scnsirive Zone in accordance with the provisions stipula ted of the NOIse Pollution (Regulation An d
Control ) Rules, 2000 undcr the Environment (Protection) Act, 1986 .

F) Air poll lltiulI.- Chandig arh Pollution Cont rol Commillee shall imple ment sta nda rds and .regulations for the contr~l of
air pollution in the Ecc-sensuive Zo ne in acc ordance with the pro vis ions of the Air (Prevention and Control of Pollution)

Act. 198 1 ( 14 of 198 J) and the rule made ther eun der.

( ~~ ) I l i.~ c h ;, r:: c uf l'n1 UCUts.• The discharge of treated effluent in Eco- sensuive Zone shall be in accordan~e with the
provis ions of the Gene ral Standar ds for Discharge of Environmental Pollutants covered unde r the Environmental

( protection) Act, 1986 and rule s ma de thereunder.

(9) S<"llid wastes, - Disposa l of solid was tes shall be as under:-
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[ i} the solid waste dispo sal in Ecc- sensitive Zone shall be carried out in acco rda nce with the provistons of the Sol id
Wa&tc Managl"ment Rules. 2016 published by the Government of India in the Ministry of Environment. Forest and
Climate Change vide notification number 5.0. I J57 ( E). dated the 8'" April. 20 16 as amended from time to time;

(Ii ) TI~ local authorities shall draw up plans for the segregation of solid wastes intobioJegradable and non­
bio..lt'grailal.ole components;

(iii) The biudegraJ3ble material shall be rec ycled prefe rab ly through composting or vermicul ture;

(iv) The inorganic material may be disposed in an environmentally acceptable manner at site (s) identified outside
the Ecc-sensinve Zone and no burning or incineration of solid wastes shall be permined in the Eco-seesitive Zone .

(10) Rio-m ed ica l wa ste .• The bio-medical waste disposal in the Ecc- sensiuve Zone shall be carried out in
a..-ccrdance with the provision s o f the Bio-Medical Waste Management Rules, 2016 published by the Government of
I" J ia in the Minist ry of Environ ment, Forest and Climate Change vide notification number G.S.R J4J (E), dated the 28do

l\hrrh. 2016.:c; amended from time to nme.

(1 1) Vdt;cu J:< r lr affic. - The ve hicular movement of traffic shalt be regulated in a hab itat friendly manner and
~l' . ,; ; lic provixious in this regard shalt be incorpora ted in the Zonal Master Plan and till such time as the Zonal master
r 1..n is prepar..'d and appr oved by the Competent Authority in the State Go vernment, the Monitoring Committee shall
moe.ror corupfiancc of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

~. li)l "I aCli' il iu pruhib ited ur 10 lie reguluted within th e Eco-sl'/I~ilhe Zon e••AII activities in the Eco­
scn~it i ' e ZtJl,e shall be governed by the provisions of the Environment (Protection) Act. 1986 (29 of 1986) ami the rules
made rbc reunder and sl,..J1 be regulated in the manner specifi ed in the Table below. namety--

TAB U :

Sf. No. Activit y Remarks
(I) (2) (3)

A. Prohibited Activities:
I. Com mercia l Mining, stone quarrying and [a) All new "d existing mining (minor md major

,rushing units . mineral s), stone quarrying and crushing units shall be
prohibited except for the domestic nCC'1h o f bona fi de
local residents.
(b) The mining operations sha ll strictly be in accordance
with the orders o f the Hon'ble Supreme Court dated
04.08.2006 rn <h' mat ter of T.N. Goda varman
Thirumulpad v s. UOI in W.P.(C) No.202 of 1995 and
dated 21.04 .1014 in the matter of Goa Foundati on Vs.
UOl in W.P.(C) NoAJ5 of 2012.

r' Sctrmg up of saw mills. No new or expansion of existing saw mills sha ll be
permitted within the Eco-scnsitive Zone.

t Sc·tting Ui' of i'lJ I.lSI ,i.:s causins: water ur air or No new or expansion of existing polluting industries
, 50,1..-t «oi-c no!luti ..-n. shall be permitted within the Eco-se nsiuve Zone.

1. - rL',~ lOr prol!uclion C L U1)" hazardous subs tances. Prohibited (e xcept as otherwise provided ) as r law.
5. Com mercial w e or'firewccd. Prohibited (except as otherwise prov ided) as per law.,. Uses of pl,l;(i: carry bags. Prohibited (except as otherwise_provided) as per law.
7. Di~~hJrl;e of untreated effl uents and solid waste Prohibited (except as otherw ise prov ided) as per law.

in natural wate r bodies or land area.
a Scning-up of Mediu m Density Fiber! Partic le Prohi bited (except as otherwise provided) as pee

Board Unilit' Plants . a Iicable laws.
9. Change of land use pattern. Prohibited (except as otherwise provided ) 3S per law.
,o. Commerci al water resource s including ground Commercial use of natural water resources including

water harvesting. ground wate r will be prohibited in the Ecc -sensinve
Zone.
A ll steps ..... ill be taken '0 preven t coe taminatic n oc
~llution otwsrer.

,I. Fo.:n o.: ing o f premises of Hotels and lodges. Fencing of premi ses of Hotels and Lodges shall b,
I prohibited in the Eco-sensitive Zone.

12. Introduction of exotic species. Introductio n of exotic species shall be prohibited in the
Eco-sensirive Zo ne of City Bird Sanctua~

Il. Usc of Firework s! Crackers. Use of Fire....orks/Crackers in the Eco-sensnive Zone of
Citv Bird Sanctuary shall be Prohibited .
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16:-=k~'j'kn int: and strengt hening of existing roads
and construction of new roads.

17.--- Air ( j"d udiug noise) and vehicular poll ution.
'-8- - - -Conlrr, t'fci,jl Sign boards and hoardi ngs.

B. Rcuulat ed '\cthilies:
(a) There shall be no fe lling of trees on the forest land or
Government or revenue or private lands with out prior
pemlission of the competent authority in the Union
te rn tor)' .

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Cenrral or Union
territory Act and the rules made ther e under .

15.

Fellin;; eftrccs.

Erectionof High tension Transmission Jines. (i) laying of high tension transmission lines shall be
prohibited In the Bco-sensirive Zone of City Bird
Sanc tuar y.
(i i) Erecti on of new elec tric cables shall be regulated as
per Eco-sensuive Management Plan.

I (iii) Laving of underground cabling shall be promoted.
Shall be done with proper Environment Impact
Asse ssment and miti ration measures, as aoolicabl e
As regula ted under law.

As regulated under law.

I ~ . [co-friendl y cottages for temporary occupation
of touris ts such as tents, wooden houses, etc. for
Eco-Iriendlv touri sm activities.
Erection of St reet lights.

Discharge of treated effluents in natural water
bodies or land area.

As regulated under law.

As regul ated unde r law.

Rec ycl ing of trea ted effluent shall be encouraged and for­
disposal of sludge or solid wastes, the existin g
reeulauo ns shall be followed.

21.

23.

24.

::5.

Small scale industries not ca usin g pollu tion.

Undertaking activities related to tour ism like
over-flying the nat ional park prea by aircraft,
hot-air balloons.

Const ruction ac tivities.

Erec tion of Mobile Tower.

Non-polluting, non-hazardous, small-scale and service
industry, agricu lture, Iloricultu re, horticulture or agro­
based industry producing products from indigenous
goods from the Eco-sensitive Zon e which do not cause
any adverse imoact on env iron ment sha ll be permitted.
Regulated under applicable laws.

(a) No new com merci al construc tion o f IIny kind shall
be pe rmitted with in one kilom eter from the boundary of
protected area or up to the boundary of the Eco-se nsuive
Zone whichever is nearer.

Provided that, local people shalt be perm itted 10
undertake construction in their land for their residen tial
use including the activi ties listed in sob-paragraph ( I) of
paragraph 3:
Prov ided further thai the construct ion activity related 10
small scale industries nol causing pollution shall be
regulated and kept at the mlnimurn, with the prior
permission from the competent auth ority as per the
appl icable rule s and regulations, if any .
(b) Beyond one kilometer upto the extern of Bco­
sens itive Zone, cons truction for tone fide local needs
shalt be allowed and othe r construction activit ies sha ll
be reeula red as oer the Zonal Mas ter Plan.
Erect ion of Mobile Towers shall be regulated in the
Eco-seositiv e Zone of Ci ty Bird Sanctuary.
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::6. Co mmercial es tab fishm enr of hotels and resorts . No new commercia l hotel s and resort s shall be permitted
within one kilometer of the boundary of the protected
area or up 10 the boundary of the Eco-sensuive Zone
whichever i. nearer except for accommodation roc
temporary occ upation of tourists re lated 10 eco-friendly
tour ism activ ities:

Provided that, beyond one kilometer or up 10 the
extent of the Eco-sensuive ZOne. .11 new tourism. activities Of expansion of existing activities shall be in

27.
conformity with the Tourism Master Plan

Solid Waste Mana ement. Regulated unde r applica ble laws

" Eco-Touris rn Activity. Regulated under applicable: laws
C . Pr omoted Aclil"iti es:

19. Ongoing agr iculture and hcniculture practices by Permitted under law.
local ccmmuniues along with dairies. dairy
fa rmine and fisheries .

) 0. Rain wate r harv estin . Shall be active! romoted .

31 Use of renewable energy so urces. Permitted under law.

32. Adopt ion of green technology for all acnviries. Sh all be ac tively pro moted.
33. Organ ic farming. Shall be act ively promoted.
34 . Community Nature Reserve. Shall be active! promoted .

35. ve ctanve fencing. Permitted under law.

36. Agro-Forestry,Agr iculture operations including Permitted unde r ap plicable laws.
I plantation, horticulture and orchards.

3i. Conage industries includin village arti san s. etc. Shall be ac tive! romoted.
36. Environncmental Awareness. Shall be activel y promoted.

39. 51.111 Devel opment. Shall be active! rornoted.

5. Feo -~cn ~i tiH' Zune Mcnirur ing Com mntc e., The Central Govern ment he reby constitutes a Monitoring Commrnee.
lo r effective mo nitoring of tne Eco- sensinve Zone, which shall comprise of the following. namely-

( iJ Chid Wildli fe Wa rde n. Union ter ritory (U T) of Cha ndigarh - Chairm an;

(ii) Chie f Architect, ur. Chandigarh -Member;

(iii) ChiefE!lgintcr. UT, Chandigarh

(iv) Chief[llgim:zr, vtunicipal Co rporation UT, Ch andiga rh

[ v) Direcrcr Rural Develo pment. UT. Ch and iga rh

(\i) :-.tell,bcr Seerctar y, Chandigarh Pollution Co ntrol Committee, U'I', Chandigarh

(vii) A repr esen tativ e o f Non-gov ernmental Organizat ions' working in the fie ld
of environmenttc be nominated by the Government o f Vn ion territory Chandigarh
for three years

(vi ii) One expert in the are a of eco log y and environment to be nom inated by the
Goverrnncnl ofUT, Chandigarh for a term cf rhree years

(ix) Member of Slate Biodiversity Board

(x l Dy. Conservator of Fo res t

- Member:

- Member;

- Member;

-Member;

- Member;

- Member; and

- Member

- Me mber Secre tary

(I ) The Monitor ing Committee shall mon itor the complianc e of the provisions of this Notification.

(2) Til'; tenure of the committee will be three years.

(3 ) The activities that are covered in the Schedule to the notifica tion of the Govern ment of Ind ia in the erstwhile
Milli~lry of Environment and Forests number 5 .0. l533(E). da ted the 14'· September. 2006 . and are falling in the Eco­
sensitive Zooc. except for the prohibited activities as specified in the Table under paragraph 4 thereof, shalt be
scrutinised by the Monitoring Commi ttee base d on the actual site-specific condit ions and refe rred to the Ce ntra l
Govcrnrueur in the !l.linistry of Environment, Fore st and Climate Change for prior environment al clearances under the

provisicns of the sa il.! notification.
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(4) The activiuc e tha t are not covered in the: Schedule 10 the notification of the Government of India in the erstwh ile
Ministry of En vironment and Forests number S.O. 1533(E), dated the 14'" September, 2006 an d are falling in the Eco­
sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be
scrutinised by the Monitoring Comm ittee based on the actual site-specific cond itions and referred to the concerned
Regu latory Authorities.

(5) The Member Secretary of the Monitoring Committee or the concerned Deputy Conservator Forest (WL) shall be
competent to file complaints under section 19 of the Environment (Protection) Act. 1986 (29 of 1986) against any
person who conm venes the provisions of this notification.

(Il) Tl.e Monitoring Comm ittee may invite represe ntatives or expe rts from concerned Departments, represenau-..es from
Industry Associat ions or co ncerned stakeholders to assist in its deli berations de pe nding on the requirements on issue 10
is-a-c basis.

(7) The x:unito ring Committee shall su bmi t the annua l action taken report of its ac tivitie s as on 3 1"' March of ev er y
ycnr by J OIll June of tha t yCM to fheChief Wi ld Life Warden of the Union Territory proforma appended at An nex u re V.

(R) The Central Government in the Ministry of Environment, Forest and Climate Change may give such dir ection s. as it
deems fit, 10 the Monitori ng Committee for effect ive discharge of its functions.

6. The Central Government and Sta te Government may speci fy addit iona l meas ures, if any, for giving effec t 10

provisions of Ibis not ifica tio n.

7. The provisions of th is no tificatio n shall be subj ect to the orders, if any, passed. (I( to be passed. by the Hon' ble
Supreme Court of India or rile High Court or Nationa l Gree n Tr ibuna l.

{F.No. 25/5IU20 14. ESZlREj

Dr. T. CH AN DlNI, Sc ient ist 'G'

A!'o'};EXURE 1

Li mi ts and bouudartes of th e proposed Eco-sen sitiv e Zone of C ity IIird Sanclu ar y L nto n Terr jtory C ha ndiga r h

In cas e of exrsung road, the middle-centre of the exrsung road has been taken as Boundary 01 Ecc-seosmve zone.

.
I'cln r ,\ to H From m idd le of the road be hind H. No. 69 to middle of lhe road behind H. 1'\0.75

I'oht B hi C From mid dle of the roa d beh ind H . No. 75 10 side of H. No. 75

1'"i "l C lu II From side of H. 1\0. 7S 10 middle o f the roa d upto II . No . 253

l' uinllJ to E. From middle of the road from sid e of H. No. 25 3 to mi ddle of the road side of H. No.
307

I'vim E to f From middle o f the road from side of H. No. 307 to middle or me road up to H.No. 32 1

Puin l F to G From middle of the load from Side of H. No. 32 1 to middle of the road behind H. No.
334

J'vinl G lu II Fro m midd le of the road beh ind H- No. 334 to middle of the road beh ind H. No. 318

Point II to I From middle of the road be hin d H. No. 328 to middle of the road beh ind H. 1\0. JOl6

I'oint 1 10 .' From middle of the road behin d H. No. JO 16 \0 side of H. No. 1007

I'olur ,J tu K From side of H. No. 100 7 to middle of the roa d upro side of H. No. 10 74
1-,--

From midd le of the rend side of H. 1'0. 1074 to middle of the road upro side of H. ~o.1'" j,,1 I~ to L

1217

I' uii,! L hl :'o f Fro m side of II . No. 122 7 10 mid dle of the roa d behind H.:-ro.1262

J'uinl .\ 1 t o;'li From behind H. 1' 0. 1262 along government al xt od el Senior Secondary Sc hool
Par king 10 School Bounda ry behind H. No. 56

Po int :-; to A From be hin d H. No. 56 to middle of the rood up ro sid e of H. No. 69

• -



[ 'ifTlII-~ 3(ii) ] 19

Annnur~ II

Map of Eco-sen stnv e Zu ne l.lUulId3ry (If C ity Uin l Sanctuary Union Territory Chandiga rh,

/"

I.> :.,--

.:-

•
e

\.

N

t

--

--

Annexu re III

Tile coordin ates sh o.. lng p r emtnent p oints of th e cu e..r buundar')"of C il) Bird Sa uctua rj , Unio n
Territury C handigar h

l 'O I:\'T
,\

n
C
U
E
F
G
1/
I
J
K

L

"~

LATIT UOE
076 46' 3S.9" E
076 46' JlS.O" E
076 46' 38.2" E
076 46' 4 1.5" E
076 46' 47.5" E
07646·47. !' · e
076 46' 50.2" E
076 46 ' S3.S" E
07646'Sltl"E
076 46' S I.O" E
07 6 46 ' 50.0" E
076 46' 42.9" E
076 46' 4 1.9"E
076 46' 38.0" E

LO :""GIT Ull E
30 43' 43.4" r-;
30 43' 44.T N
) 0 4)' 44.S" N
30 4) ' 46.4" N
30 43' 50.2" N
30 43' SO.T N
30 43' 52.4" N
30 4)' 48.3'·N
30 43' 43,S" N
30 43' 36.7" N
30 43' 37.6" N
30 43' 34.3'" N
JO 43' 3S.6" N
30 43' 40.7" N

G.I' 's, Co-o rJ inalt:s or Boulltla ry of Ecc-Seus ltlve Zo ne 01' Ci ty' m rJ S:llIctuary-

S, :\0, G,P,S. Reudinas
I. N 30 4] '39.4"

E076G 46'45.2", N 30 43'42.9"' .
E076G 46' 51.6"

3. N3043'43 .1"
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E076 46' 51.5"

4. N 30-: 4] '42.4"
EJJ7(J 46'50.2"

5. N 30 43'44.1"
E0761146 '48.9"

6. N 30 4)'45.4"
E076° 46'50.8"

7. N 30 43'46.6"
£076° 46'49.8"

8 N 30 43'45.6"
£076 11 46'48.1"

9. N 30 4)'46.2"
£076° 46 '4 7.4"

10. N 30" 4) '4 ) .2"
£076"46'42.1"

20

Aunexure IV

T he list of the Uuusc5lBuild illll.s fa llin g w ith in th e proposed Eco-seudnve Zoll e of Cit)' m rd S:u lcluary Union
Ter r-ltur y C hand tga r- h.

IbJU,c No. I teu se No. House No. House i'io. tt ousc Nu. O ther Areas/Butldm '5
% 284 1047 1227 i) Nirankari Darbar
57 285 1048 1228

" zas 104 9 1229 ii) Govt. MOOc:1 Sr. Sec. School,
ss 288 1050 1230 Se c-:!I
60 29. 105 1 1231
61 292 1052 1232 iii) Children Park.. Sec-21
63 294 1053 1233
64 296 1054 1234

I 65 I 298 1055 1235
66 300 1056 1236
~7 301 1057 1237

OS 304 1058 1238
_~9 307 1059 1239

7. 308 1060 1240
71 309 1061 1241. 72 310 1062 1242
7J 311 1063 1243
74 312 1064 1244
75 313 1065 1245

25) 31 4 1066 1246
254 315 1067 1247
255 316 1068 1248
256 , 311 1069 1249
257 322 1070 1250
25g 323 1071 1251
25'.1 324 1072 1252
260 325 1073 1253
201 326 1074 1254
262 327 1075 1255
263 328 1076 1256
264 329 1077 1257
265 330 \078 1258
266 331 JOi'} 125Y
267 332 1080 1260
2G8 J33 1081 1261

1_~_¥;9 334 121 2 1262
270 1001 1213
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. 271 1002 1214

212 1003 1215
27J 1004 1216
274 1005 1217
m 1006 1218
276 1007 1219
277 1016 1220
m 1017 122 1
279 1018 1222
280 1019 122]
281 1010 1224

282 1011 1225
283 1012 1226

Annl'J,ur", \"

Pr ororma uf .",cliun Taken Repert r- Ecc-s ennuve Zon e -' Ionitori ng Com min ee.,

1. Number and da te of Meetings:

2. ' Minutes of the meetings: Mention main noteworthy poin ts. Attached Minutes of the mee ting on separate
Annexure.

3. Status ofpreparation orZonal master Plan including Tourism mas ter Plan:

4. Summary of cases dealt for rect ificat ion of error Olpparen t on face ofland record;

Details may be atta ched as Annexure.

5. Summary of cases scrutinised for activities covered under Envi ronment Impact Assessmen t Notification , 2006:
Details may be attached as sepa rate Annexure.

6. Summary of cases scrutinised for activities not covered under Environment Impact Assessment Notification,
2006: Detailsmay be anachcd as separate Annexure.

7. Summary of com plaints lodged under Sect ion 19 of Environment(Prott:<: tion) Act. 1986:

8. Any other matt er of importance:
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